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SUPREME COURT OF INDIA 
 

Board of Secondary Education 

 

Vs. 

 

C.W. Leiyachan 

 

(G.B.Pattanaik and U.C.Banerjee JJ.) 

 

08.01.2001 

 

ORDER 

  
The Text below is only a summarized version of the order pronounced 

  

Dispute related to right of school to send students for appearing at school leaving certificate 

examinations. High Court passed interim Order directing appellant to declare result of 

candidates which was not in accordance with law. Supreme Court normally does not interfere 

with interim Orders in exercise of powers under Article 136 but in a perverse case like this 

had no other alternative but to interfere with same. 

  

 


